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Acts of the Legislative Assembly of Assam and Ordinances
promulgated by the Governmor of Assam

NOTIFICATIONS
The 14th October, 1974
No. LJL. 227[74/19.—The following Act of the Assam Lagislative

Assembly which received thc assent of the Governor is hereby published
for gemeral information.—

ASSAM ACT XXV OF 1974

( Reccived the assent of the Governor on the 10th October, 1974 )
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Preamble. -

2 An

Act

Whereas it is expedient to amend the Assam

fartier to amend ¢ae Assam Board of Revemue Act, 1962.

Assam Act,

* Board of Reveiue Act, 1962 hercinafter called the )é)g of
principal Act, 1n the manner hereinalter appearing ; .

It is hercby; ‘enacted in the Twenty-fifth

Year of the Republic of India as follows:—

A

Short title, 1. (1) This Act may be called the Assam Board

extent and
commence-
ment.

Amendment 2,

of Section 3

of the Assam

Aet XXI of
1962

Amendment 3.

of Schedule
“B” to the
Assam Act
KXI of 1962

g

of Revenue (Amendment) Act, 1974.

(2) It shall have the like extent as the principal
Act.

(3) It shall come into force at once.

In Section 3 of the principal Act, for sub-section
(2), the frllowing shall be substituted, namely—

¢(2) The Board .shail consist of four members
to be appointed by the State Government :

Provided however that in case of any vacancy
in the membership of the Board, the Board
shall not be .deecmed to be not duly constituted
for the purposes of this Act.”

The entries made in columns 1, 2, 3 and 4in
Schedule “B” of the Assam Board of Revenue
Act, 1962 relating to the Assam Excise Act,
1910 shall be deleted.

(@) The Assam Board of Revenue (Amendment)
Ordinance, 1974 is hereby repealed.

(b) Notwithstanding such repeal, anything dene
or any action taken under the Ordinance as
repealed shall be  deemed to have been . done
or taken under the Assam Board of Revenue
(Amendment) Act, 1974 as if the Assam Board
of Revenue (Amendment) Act, 1974 had com-
menced on the Sixteenth day of July, 1974
(date of promulgation of the Ordinance),




